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the State Government, some members
of the Azad Hind Fauz launched &
Dharna on 23-~6-78 before the Orissa
Secretariat demanding sanction of
freedom fighters pension in pending
cases,

{b) Ag per information made avail-
able by the State Government expedi-
tious action has been promised.

(¢) The pending cases pertain to
the Civilian category of ex-INA per-
sonnel from Orissa. No official re-
cords are available in support of their
claims of suffering. Decision has,
therefore, to be taken on the basis of
circumstantial evidence such as (1)
co-prisoner certificates from two ex-
INA personnel who have already been
granted Central freedom fighters pen-
sion (2) information furnished in the
prescribed proforma intended to elicit
vital data relating to the INA activi-
ties such as zone of operations, names
of commanders under whom they
served, date of their surrender etc. It
has been noticed that in a majority of
cases from Orissa co-prisoner certifi-
-cates have either not been produced or
where produced, have been found to
be defective. The detailed scrutiny
.and cross-check of circumstantial evi-
dence produced accounts for the delay
in the disposal of pending cases. All
-efforts are, however, being made to
expedite scrutiny once the co-prisoner
certificates and other relevant data
are furnished by the applicants.

Reconstitution of Board of Institute of
Mass Communications

1554. PROF. P. G, MAVALANKAR:
Will the Minister of INFORMATION
_AND BROADCASTING be pleased to
atate:

(a) whether the Board of Mem-
‘bers/Directors of the Institute of Mass
‘Communications at Delhi has been
.recently reconstituted;

(b) it go, tull facts thereof includ-
‘ing names, qualifications, experience
\of the said members; and

(c) the functions of the said Board
and how often they are required to
meet in a year?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) The Indian In-
stitutes of Mass Communication, So-
ciety has no Board of Members or
Board of Directors. It has, however,
a General Body, an Executive Coun-
cil and a Standing Committee thereof
to run the affairs of the Institute. The
General Body of the Society has been
reconstituted in June, 1978.

(b) The reconstituted Body has
forty-six members including its Presi-
dent, Shri Umashankar Joshi. One
more member is still to be nominat-
ed, bringing its strength to forty-
seven as provided in the Rules and
Regulations of IIMC Society. A list
of the' members together with their
designation and address is laid on the
Table of the House, [Placed in Lib-
rary. Sec. No, LT-2491/78]. These
particulars will show the field of ex-
perience of and positions held by the
members, who are representatives of
various social science organisations,
educational institutions, professional
bodies, Media Units of the Ministry of
Information and Broadcasting, repre-
sentatives of State Information De-
partments, Agricultural Universities,
etc., as well as persons eminent in
public life and journalism,

(¢) The General Body will normal-
ly meet twice a year. Its major func-
tion is to carry on the administration
and management of the Indian Insti-
tute of Mass Communication which
carries out training and research in
the use of Mass Communication with
special reference to reqguirements of
socio-economic growth in the country.
The Annual Report on the activities
of the Institute as well as annual au-
dited accounts are considered in the
genera] meeting of the Society every
year. It has the powers to make
amendments to its Rules and Regula-
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tions with the previous concurrence
of the Central Government,
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